NOTIFICATION
No. 117/Rules/DHC Dated: 8.5.2007

In exercise of the power conferred by sub-section (1) of Section 28 read with
Section 2 (e) (iii) of the Right to Information Act, 2005, Hon’ble the Chief Justice of the
High Court of Delhi hereby makes the following amendments in the Delhi High Court
(Right to Information) Rules, 2006, which were notified vide Notification
No.180/Rules/DHC dated 11™ August, 2006, in Delhi Gazette Extraordinary, Part 1V
No.131 (N.C.T.D.No 109) dated 11™ August, 2006 :-

AMENDMENT
The existing Rule 4(i) shall be substituted by the following Rule 4(i):-

“4. Disposal of application by the authorized person-(i) if the requested information
does not fall within the jurisdiction of the authorized person, it shall forward the
application to the concerned P10 as soon as practicable, preferably within 15 days, and in
any case not later than 30 days, from the date of receipt of the application.”

The existing Rule 10 shall be substituted by the following Rule 10:-
“10. Charging of application Fee — (i) The authorized person shall charge the fee at the
following rates, namely:-
(A)  Application Fee-

(M Information not relating to Rule 4(iv) 50 Rupees
above. per application.
(i) Information other than (i) above. 50 Rupees

per application.
(B)  Other fees-

SI.No. Description of information Price/Fee in Rupees
1. Where the information is available in the Price so fixed.
form of a priced publication.
2. For other than priced publication. Rs.5.00 per page.
Charges for urgent
Rs.10.00 per page.

(i1) The appellate authority shall charge a fee of 50 Rupees per appeal.”

By order of the Court,
Sd/-

(Ajit Bharihoke)

Registrar General



